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power Government have In my hum
ble opinion, the scheme to have more 
powers is not do<ng a good turn to 
the profession Within certain limits, 
they must he allowed to err and pro
ceed. Then only they will grow It 
w ill not be fair on the part of the 
Government to imagine that they have 
superior wisdom m the case of manag
ing certain technical professions >iw

Dunng the working of the Act it 
was found by those who were engaged 
in the profession that the governmen
tal representation in the Council was 
a little more than what was necessary 
Owing to the great influence which 
Government officials have m certain 
committees, to give them more repre
sentation wi!l not help such bodies to 
function boldly and independently 
There have been even complaints and 
controversies about this

Mr. Speaker: The hon Member
may continue his speech later As it 
is 5 o’clock we will now take up the 
other business

17 hrs.

w MOTION FOR ADJOURNMENT— 
contd

^  Shri Tridib Kumar Chaudhuri: I
-'beg to move

"That the House do now
adjourn”

The main point that I have sought 
to emphasize in moving this adjourn
ment motion is to focus attention on 
the lack of security and protection for 
the life and property of Indian nation
als in that part of the country from 
which I come, and which forms the 

f border area with Pakistan

This lack of security and protection 
has been highlighted during the course 
of A *  last few days by violation by 
Pakistani nulitary units of our fron
tier with impunity, by kidnapping of 
Indian nationals without any sort of 
step being taken on our part; and

then, the Pakistani inilitary forces 
have started heavy firing which was 
continued till late midnight on Wed
nesday, that is yesterday midnight.

The latest position as has been 
reported in two days Calcutta papers, 
is that “in varying degrees of inten
sity Pakistanis have kept up firing 
throughout the day and night on 
Tuesday TCiey broke off about 6 on 
Wednesday morning, resuming their 
hostile activities at about 1 pm with 
renewed vigour”  And as I have just 
told you, the firing has continued till 
midnight I do not know what the 
latest position is this morning

Two Indian nationals are in hospital 
with mortal bullet wounds

Now, it might be asked how this 
thing started The village Rajnagar, 
where the incident has taken place, 
has always been under the occupation 
of India since partition Pakistan, of 
course, disputed this ownership, but 
according to the Baggc Award the 
village has been permanently included 
in India

It was only on January 15, last when 
there was Indo-Pakistan boundary 
adjustment in the Murshidabad area 
under the terms of the Prune Minis
ters’ Agreement that pillars were 
erected indicating that the village lay 
permanently within India So, that is 
the position in Rajnagar, but lest it 
should be supposed that this is an 
isolated incident on the border aris
ing out of the harvesting of crops 
from disputed lands, I have to men
tion certain facts

Just after the two Prime Ministers* 
Agreement was signed, we found that 
from the entire border area, the sec
tor of the West Bengal-East Pakistan 
border which lies along the eastern 
side of Murshidabad District along the 
river Ganga, starting from a point at 
Noorpur Kuthi or Char down to P S  
Jalangi, a distance of about 80 miles, 
the Pakistan Government, on their 
side, withdraw their border forces and 
border police, and these border police
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ware replaced by one of the notorious 
crack regiments of Pakistan, the last 
Pakistan XUfiss.

t
I  had occasion to draw the attention 

of the Prime Minister by correspon
dence to the fact that one spot called 
.Noorpur Char which was under our 
occupation—our police forces were 
there—had been suddenly occupied by 
the units of the East Pakistan rifles 
and our forces had evacuated. The 
readjustment of borders or inter
change of territories was to come on 
15th January. This was on 18th Nov
ember. On 18th November, even 
before the implementation of the 
Prime Ministers’ Agreement, Pakistani 
military units occupied this Char 
Noorpur

What is this Char Noorpur? This 
controls the offtake of the river Bhagi- 
rati-Hooghly, that is to say, it has a 
very serious strategic importance. 
They knew it, and because of that 
they lost no time in sending their mili
tary forces, and our forces evacuated

I  made representations to the Prime 
Minister, 1 wrote to the West Bengal 
Government, and subsequently it 
appeared that the Bagge line was 
astride this Char Noorpur. The whole 
of this Char Noorpur does not belong 
to Pakistan, part of it belongs to us, 
and subsequently, of course, again our 
police forces were sent there.

From this place called Char Noor
pur to P.S. Jalangi, a distance of 80 or 
70 miles, Pakistan has posted its mili
tary forces to man their side of the 
border And what is the position on 
our side?

On our side, you would be surprised 
to learn, the defence and security of 
these border areas are the responsi
bility of the so-ca’led Defence Depart
ment of the Ministry of Home Affairs 
of the Government of West Bengal. 
This Defence Department is really an 
extension of the Police Department, 
and works in close collaboration with 
ordinary police forces. In most cases, 
however, the responsibility of defend
ing the border lies with the ordinary

police force of the local police stations* 
and is under the charge-of District 
Magistrates and District Superinten
dents of Police.

While Pakistan was moving her 
military forces what were our Govern
ment doing? Our Prime Minister 
informed us this morning that it Is 
under the charge of the Area Com
mander, or under the Eastern Head
quarters. Now, the actual headquarter* 
of the Eastern Command is in Luck
now, more than 600 miles away from 
this place, and even with regard to 
the Calcutta Area Command, we have 
our own misgivings.

I want to ask the Prime Minister i f w 
it is not a fact that the present Area 
Commander of Calcutta is a gentle
man who has not still renounced his 
British nationality. Would he also 
enquire into the further fact that a 
blood relation of this officer who is 
our Area Commander in Calcutta is 
also a Brigadier and Area Commander 
on the Pakistani side, and both arew 
British nationals?

Now, we have our own misgivings. * 
If necessary, I can give the names 
also. I did not want to bring in the 
names of our officers, but I have been 
forced to it because the Prime Minis
ter said that the Eastern Command 
and its officers were quite alive to the 
situation.

I come from this district and I  can 
te'l >ou that unless we have an invi
sible army, no armed military unit is 
anywhere near 100 miles of this 80- 
mile long sector where Pakistan has 
sent its military forces.

And what is the position in thin 
region of the district? You have to 
remember the fact that I represent 
the one single Muslim majority district 
in the whole of the Indian Union. 
Under the denominational partition, 
Murshidabad was in Pakistan for 
seven days. Of course, I do not 
impugn the loyalty of the average 
Mussalman citizens there. The Mus
lim compatriots of mine, and parti
cularly from th:g area, w e as good 
patriots as I  or you are. But it has 
been the systematic policy of the ,
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Pakistan Government to try to probe 
the spot as a kind of soft under-belly 
where, if necessary, they can, i f  it 
comes to that, start operations. I 
would like to know what steps Gov
ernment have been taking all these 
months Formerly, there were ordi
nary border troubles Naturally, in 
rural areas, there would be trouble 
over harvesting in disputed lands, and 
the border was not demarcated pro
perly But then comes the two Prune 
Ministers' agreement on 11th Septem
ber, and even before the ink on the 
signatures on that agreement was dry, 
Pakistan sent its military forces along
side this whole 80-mile border and 
we still go on thinking that nothing 
will happen

The Prime Minister made a surpris
ing statement today, and he said that 
it might be the policy of the Pakistan 
forces to try to probe at one point, 
make some incursions at one point and 
then do it at another point, so as to 
keep our Armed Forces and the 
morale of our Armed Forces and our 
commanders and officers on tenter
hooks, so that they may not concen
trate at one point But may I ask 
him Have we ever concentrated at 
one point* '

Leaving aside even the question of 
the Military defence of the border 
what have we done with regard to 
this ordinary civil defence7 Only the 
other day, the Deputy Minister of 
External Affairs informed us during 
the question hour as follows

“Between 14th and 18th Novem
ber, 1058, Pakistani military per
sonnel trespassed into Indian ter
ritorial waters m the nver Padma 
near Nurpur Kuthi under P  S 
Suti, District Murshidabad and 
kidnapped 21 Indian nationals 
along with three boats laden with 
350 bales of jute belonging to an 
Indian national*’

I  might addtthat these jute bales were 
bdng sent from a place callcd Dhulian 
About 15 miles up from Nurpur

Kuthi; and they were trying to go to 
Nabadwip ma the Hooghly, via tfaU 
Nurpur Kuthi by the Bhaglrathl. Sut 
they were prevented Unfortunately, 
from that period, that is roundabout 
14th to 15th November, river traffic 
from Nurpur Kuthi up to P  S Jalangi 
has been completely closed to Indian 
nationals I want to ask the Prime 
Minister what he has done about it, 
and why it is that our boats cannot 
ply on our territorial waters.

Then, there has been kidnapping. 
Pandit D N Tiwary had made a 
mistake the other day when this ques
tion came up and he supposed that it 
was our nationals who had trespassed 
into Pakistan waters, then Shrimati 
Lakshmi Menon corrected him and 
*•8 d that it was the Pakistani military 
personnel who had trespassed into 
Indian waters Here on 18th Novem
ber, we have an incident, where they 
violate our border, kidnap our nation
als and as the Prime Minister inform
ed us, they have sent those nationals 
of ours to Pakistan jails on conviction 
Then, again, on another spot, they 
come and violate our border and take 
away our men First, they chosed 
some of the cultivators, and started 
shooting, the cultivators ran pell-mell 
Only one man was caught and that 
man was beaten with nfle-batons, 
kicked and dragged a distance of about 
two hundred to three hundred yards, 
and God only knows what happened 
to him

How long are we going to tolerate 
this kind of thing7 It may not be a 
question of the military defence of 
the border, it may not be a big 
military question But I want to ask 
what provision Government has made, 
what arrangements Government has 
made to see that the life and property 
of our citizens, who are as good Indian 
citizens as you and I are or the 
Prime Minister is are safe What 
arrangement has been made for the 
security and for the protection of their 
life and property*

Not only that Look at the Assam
border They violate our border 'Htey
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come tnd criminally assault i  pres* * Slni F. K. Deo (Satabaitdi): W hit
about smaller groups?nant woman who Is in hospital now. 

Row long are we go.ng to tolerate' 
this kind of thing? Can X not demand, ^  
in order to voice the resentment that 
is mounting up in the minds of our 
countrymen, of this Government: 
either govern or get out? Why is it 
that you are looking cm helplessly? v

It may not be a big question to • 
you and me. It may not be a big 
international question. But it is a 
question of the life and security of 
every one of us. If the life and 
security, if the honour of our women 
cannot remain inviolate within our 
own borders, I can only pray that God 
help us.

Mr. Speaker: I fix a time-limit of 
ten minutes for hon. Members. I  have 
received intimation from a number of 
Members that they would like to 
speak, particularly from West 
Bengal and Assam.

Shri A. C. Guha (B&raset): Mem
bers from West Bengal on this side 
also may be called

Mr Speaker: Yes

Raja Maheadra Pratap (Mathura):
I want to support Government, to 
help Government

Mr. Speaker: Order, order. The hon. 
Member will kindly resume his seat.

Raja Mahendra Pratap: I have a
plan

Mr. Speaker: Yes. I  shall call upon 
one hon. Member from each Group. 
First I  will call upon Shri Hem 

| Barua, from the PSP. Likewise, I 
will call Shri H. N, Mukerjee from 
the Communist Group. Of course, Z 
will also allow one or two more 
Members from West Bengal.

Shri Baanmatari (Goalpara-Reserv- 
cd-Sch. Tribes): Members from
Assam on this side may also be 
called

Mr. Speaker: Yes.

Mr. Spericer: We shall see.

Shri Vajpayee (Balraznpur): Th l*
is an all-India question, not a ques
tion of West Bengal alone.

Shri Hem Barua: It is a sorry
spectacle to see that in spite of the- 
periodic professions of goodwill and 
amity between the two countries, the- 
Indo-Pak relationship is in a con
tinuous process of deterioration, andi 
the bitterness that led to a country
wide blood bath in which Pakistani* 
was bom still continues and trail* 
into widening circles as time passes. ^

The crux of the problem now is.- 
this.

Are we going to allow this car-- 
nage to continue, this blood bath to- 
continue or are we going to put a 
stop to it? Everybody in the House 
would agree if I say that we want 
a cessation of hostilities to put an end 
to the firing that has told heavily on 
the life and property of Indians in< 
the border lands affected by Pakistani 
firing. Now, this is not an isolated* 
incident. This may be a minor irri
tation, as the Prime Minister was 
pleased to say, but 90 far as the people 
living in the border areas are con
cerned, this is not a minor isolated in
cident at all. I  want to study or re
view this incident against the back
ground of wider problems, problems 
like the Kashmir dispute and the- 
canal waters dispute. These disputes 
are hanging on for a long time and 
m the face of it, US arms and ammuni
tion are pouring into that country. 
Then we are periodically subjected to 
hostile statements made by Pakistani * 
leaders. In January, General Ayub-v 
Khan wanted to put the entire blame 
on our Commanders. He said that 
the Indian Commander* were mis
behaving. He did not try to find out 
the fault with his people, awith his 
troops, with his Army personnel, but 
shifted the entire burden on to our 
side. These are dangerous statement*.
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which have today a deeper signifi- 
eance than what they appear to have 
sn paper This statement betrays 
iaostile intentions as well Sir, my 
intention is not to create a sort of 
danger-psychosis bv making reference 
to the strained Indo-Pakistan relations 
We want cordial relations to exist bet
ween these two neighbouring countries 
and a peaceful solution of the entire 
problem, be it border incidents, or 
the Kashmir issue or the canal waters 
dispute We w an t a peaceful solu
tion in the matter and we want the 
people of both the countries, Pakis 
tan and India, to co-operate and to 
help to build an atmosphere of good
w ill and good relationship between 
these two countries

But then, Sir, we cannot close our 
eyes or shut our eyes to the recent 
happenings, the firings resorted to by 
Pakistani troops at the slightest pre
text And, what happens7 Lives on 
the Indians side are lost During 1957 
there were as many as 36 incidents 
of heavy firing across Assam East 
Pakistan border In 1958 the number 
mounted up and it became 171 Thea 
what happend* On the 23rd Decem
ber, 1958, a cease fire agreement was 
signed between the two countries, 
Pakistan and India, and there was 
only a temporary lull after the sign
ing of the cease fire agreement On 
the 45th day of the signing of this 
cease fire agreement the storm again 

't>rokeout and Pakistani troops started 
firing across our border in the eastern 
frontier

JThat about firing on the Kanm- 
gsn] sector on the eastern frontier 
-which is telling heavily on the life 
and property of our people’  A  Cus
toms Liaison Officer at the Pakistan 
border check-post in Seolamukh, 50 
rales from Sylhet was belaboured and 
assaulted py Pakistani Riflesmen In 
spite of his assertion that he will be 
«b le  to identify the man who assault
ed  hfen if an identification parade was

held, the Pakistan authorities are 
maintaining solid silence over this bi- 
spite of the protest made by the In
dian officer at the check-post

Now, I do not want to recount the 
incidents of recent times They are 
too well known and the House knows 
fully about them Then there are 
certain incidents of recent memory 
This is a fact that Pakistani riflesmen 
entered into our territory and looted 
money and property o i our citizens 
There is no doubt about it It is also 
a fact that an Indian named Munwar 
All was killed by Pakistani bullet It 
is also a fact that two women were 
hit by Pakistani bullets, one in the 
chest and the other in the wnst It 
is also a fact that two Indian women 
were raped by Pakistani riflesmen and 
they were sent to hospital for treat
ment This is a shame I would ra
ther say

What has happened is, they have 
not only raped our women, but they 
have raped our sovereign rights on 
our territory—I would like to put it 
that way

Mr. Speaker. Order, order Hon 
Members will confine themselves to 
the subject matter of the motion Thib 
relates to an incident that occurred, 
or firing resorted to in the East Pakis
tan border

Shri Hem Baraa. I will come to 
that

Mr. Speaker: He must confine him
self to this only

Shri Hem Baraa: There are a series 
of incidents that lead to this, it can
not be isolated like that

I
Mr. Speaker: Now we are on the

incident only This is what has given
• occasion for my admitting the motion

J  Shri Hem Baraa: We have been
giving notices of so many adjourn
ment motions and this is the only 

^opportunity that we have got
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I  was, Sir, speaking about the rap
ing o f our sovereign rights on our 
territory. 'What about Tukegram? 
Tukegram it in the continued occu- 
IftloB at Pakistani troops, though 
there is not even a shadow of doubt 
that Tukegram legitimately belongs to 
our country. The Prime Minister has 
already said so.

Now, the Nehru-Noon Agreement v/ 
was signed. When the Nehru-Noon 
Agreement was signed, it was never 
said by our Prime Minister that 
Pakistani troops must vacate Tuke
gram. Tukegram is not a disputed 
territory. It was not brought before 
Mr. Bagge or Mr. Radcliffe. Can you 
point out a single instance in the his
tory of modem times where a sover
eign nation has allowed foreign troops 
to be stationed in her territory? There*/ 
is no single instance in the history of * 
modem times of any foreign troops 
being stationed in one’s territory and 
that too by force. Tukegram is oc
cupied by force. Pakistan is holding 
Tukegram as a ransom for the solu
tion of the Patharia forest dispute. 
That dispute must be solved accord
ing to the wishes and aspirations o( 
Pakistan and in favour of Pakistan!
If the dispute is not solved in favour 
of Pakistan, according to the wishes 
and aspirations of Pakistan, possibly 
Tukegram will continue to be under 
the illegal or illegitimate possession 
of Pakistan.

Now, there is another startling in
cident in Lakhimpur on the Tripura 
border. This Lakhimpur on the Tri
pura border was occupied by Pakistani 
troops a few days before the Nehru- 
Noon agreement was signed, and then 
they had laid down in the agreement 
that the status quo should be main
tained. In the agreement it was rei
terated, but it has not been main
tained.

Now comes the firing in the Murshi- 
dabad sector. It was only on the 15th 
January that there was a transfer of 
some of our territories to Pakistan 
and Pakistan got some territories; but

then our losses were more; the gain 
was less. Then, Pakistan shifted the 
venue of operations from the Assam- 
Pakistan sector to the West Bengal's 
Murahidabad sector. This is not an 
isolated action. This is part of a well* 
planned strategy. They opened fire 
on a certain sector, created trouble 
there and then signed a cease-fire 
agreement. Then they shifted their 
venue of operations to another scene 
They opened fire in the Patharia re
serve forests, killed a few monkeys 
in the forest because no man lives 
there, and then they shifted the venue 
of their operations from the Patharia 
reserves to the Khasi-Jaintia hills and 
killed a women there. Then they 
signed a cease-fire agreement. Then 
they shifted their venue of operations 
to the Garo hills; opened fire and 
showered a few bullets there and then 
shifted their venue of operations t o c 
(he Karimganj sector on the Assam- 
East Pakistan frontier. They have 
signed a cease-fire agreement there.
I do not know how long they 
are going to honour it. They are 
now shifting their venue of opera
tions from that sector to the West 
Bengal sector of the border where, 
according to the Nehru-Noon agree
ment, there was a transfer of terri
tory, and you have lost.

To my mind there can be no piece
meal implementation of the Nehru-' 
Noon agreement. There can be no 
Caesarean operations. We do not be
lieve in scissors and paste work. We 
do not want to scissors out a patch 
here and paste it on Pakistan here or 
there. This sort of scissors and paste- • 
work would not do. We want a solu- >/ 
tion and an early implementation of 
the Nehru-Noon agreement. Total 
implementation or no implementation. 
There cannot be any haphazard of 
slipshod work like this. That is lead
ing to a heavy toll of life, on our side.^

The cease-fire agreement that has 
been signed is only to be violated by 
Pakistan at the slightest opportunity. 
There is now a wider problem. The 
East Pakistan border with ours runs 
alongside our eastern border of Assam,
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*>and that is 808 miles long Out of that 
. only 188 miles have so far been de

marcated The reet is still unde
marcated, and it is quite natural that 
then are troubles like those des
cribed by me

Now, it is said that there is ambi
guity in the Raddiffe and Bagge 
awards. Under the cover of the am- 
biguity m the Bagge and Radcliffe 
awards, Pakistan is challenging every 
inch of our territory on the eastern 
frontier That is what they are doing

There are other things too In 
future, judging from the utterances 
of the Pakistani leaders and the inter
pretation that they are putting on the 
United States-Pak pact that it can be 
utilized against any aggression from 
Whatever sources or whatever manner 
it might came judging from those* 
utterance and this interpretation that 
the Pakistani leaders are putting on 
the pact,—I would rather like to say 
that the future of our country is in

* the womb of uncertainty

J  Now, Sir, I have a feeling that this 
invasion of the Assam—East Pakistan 
border might ultimately be made to 
serve as a second front on Kashmir if 

J things come to such a pass there

'  There is another tmng Assam 
constitutes the nerve-centre of the 
eastern frontier, and Assam is con
nected with the rest of India by a 
narrow corridor of barely forty to 
forty-five miles, and it passes through 
the one-time princely State of Cooch- 
Behar I f  aggression comes from the 
side of Pakistan, if only a bomb js 
dropped there by the enemy aircraft 
on this Cooch-Behar corridor, which 
is just a little wider than the corridor 
at Danzig, the whole of Assam will 
get separated and isolated from the 
rest ot India That is what will hap
pen These are the problems

Then I jprant to make a reference 
to the Defence Minister Recently he 
made a statement, and he said that we 
“*>n tolerate some degree at foolish

ness on the part at others This i*  
not a question o f toleration. Thi* 
statement of the Defence Minister 
sounds like an epigram, it is verv 
beautiful. At the same time we are 
not here to tolerate foolishness on the 
part of others so that they might ex
ploit their foolishness and our toler
ance of it against our country There
fore I  say that some positive and con
crete steps should be taken

There is the armed constabulary, 
it is manned by the State Govern
ments I want the armed constabu
lary of the Central Government to 
reinforce the State armed constabul
ary When the Pakistan national*; 
creep into our country and open fire 
across our frontier, our troops fire- 
back in reply But I want our troops, 
when they creep into our country, to 

. pursue then and capture them. That 
■j should be done There should be a 

well organised plan to defend our 
frontier Unless and uritil H is de
fended like that, recurrence of these 
attacks on the life and property of 
oui people will continue, and this is a 
sad and sorry spectacle to see and 

7  keep up with.

Raja Mahendra Fratap: A  very
important point I have to present

Mr Speaker. Order, order The 
hon Member will kindly wait for his 
turn, if he gests it Shn H N 
Mukerjee

Shri H. N. Mukerjee (Calcutta: 
Central) Mr Speaker, as I partici
pate m this discussion this evening, I 
am sensible of this, al’ove all that 
nothing should be said or done in this 
House which will help Ihe forces ot 
war-mongering and communal reac
tion either in this country or in otler*
I hope, Sir, that we all try to main
tain an atmosphere m this House 
which is in conformity with the 
dignity of our country

The situation in the eastern borders 
where Pakistani depredations o f var
ious sorts have been having a clear
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to d  Sop a long tins* now, gives rise no 1 
4 »b t  to very delicate and difficult 
problems. But whatever the diffl- 
«ulty, whatever the delicacy at the r 
situation, in the last analysis Govern
ment cannot remain indifferent « ’he* 
our people suffer and when apparent* 
ly not a helping hand can be (riven „ 
to them.

Sir, we cannot talk or behave like 
the Pakistan Government has chosen 
to do: we have certain standards and 
ideals. I  might even leel that even 
now, in spite of the many petty pro
vocations and pin-pricks which hav>. 
come from Pakistan, perhaps it is right 
to turn the other cheek. But 1 fear 
there are limits and the country has 
come to realise that there are limits 
and we should tell not only the 
Pakistan Government but also their 
patrons abroad thet our patierce must 
not be tned too far. T wish to G<H«/ 
that the present rulers of Pakistan , 
somehow succeed in sheridirg thv> in
sanity which seems to mark their atti
tude towards our country. But I  
know, and the Prime Minister knows 
much better than 1, that on her owr.. 
Pakistan would never dare behav» 
the way which she has been doing to
wards us without the aid, the assis
tance, the money and the weapons and 
the missile bases she is getting from 
the United States of A^ier^ra which 
15 the leader of the pack of imperial 
interests all over the world

Mr. Speaker: Order, order. When I 
admitted the adjournment motior tbii 
morning, the hon the Pr,me Minister 
pointed this out Some reference was 
made to some guns -iuppl’ed, of 
American origin, and so on liet us 
confine ourselves to the one matter 
raised. Only one matter can be ad-, 
mitted for discussion. The matter of ̂  
some other country being involved in 
this is not the subject-matter of the 
adjournment motion, and I would not 
allow it to be brought in here It 
involves various matters of foreign 
Policy. If there are raids perpetually, 
what are the methods to be ̂

suggested; what is the hard that is be- 1 
tag done, how to give safety and 
security to those who are living there, 
what shall we do concretely: hon. 
Members will confine themselves to 
this. There are other opportunities on 
other debates.

Shri H. N. Mnkerjee: This morning 
when we asked for your permission 
to have a discussion on this subject, 
it was pointed out not only by me, 
who might have certain pr‘ concep
tions in this regard, but by otficr 
speakers also that paper reports which 
I am deliberately holding in my hand' 
even now, make very specific men
tion of Calcutta Police headquarter! 
giving the information to the press 
that American ammunitions have been 
used in heavy firing. I know also that 
the Prime Minister the other day at 
the Press Conference said to the press 
representatives that even in these bor
der raids American arms have beer 
used and are being found by ns—I  am 
quoting from the report of the Press 
Conference

Mr. Speaker: The hon. Member___

Shri H. N. Mnkerjee: You will
please hear me This is a ' matte 1 
which relates to the safety and secu
rity of our border areas. In the bor
der areas certain events are happen
ing where, according to reports which 
we have no other alternative than to 
crcdit, American ammunition is being 
utilised

Mr. Speaker: The hon. Members will 
hear me. '

Shri H. N. Mukerjee: Therefore it >/ 
is very necessary to understand the 
security position, to have a refer- j  
ence

Mr. Speaker: I am allowing him'Vo 
speak The hon. Member will kindly 
hear me Under Rule 58, not n»or<* 
than one such motion shall be made, 
not more than one matter shall le  
discussed on the same motion. The 
motion is that there have be«n border 
raids. The kind of instruments and 
other persons that are involved in it 
or are assisting, is nor the matter. ,
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[Mr. Speaker]
The one matter to which I  gave per
mission was this. A  number o f things 
might have been done I am not 
ehaHcagmg the tram or ottww&e o f 
any of these things We are ijOt con
cerned With them The one matter 
is, there have been incessent raids 
tlus is a new face they have turned 
towards the past, that is, the West 
Bengal side So fax as this is concern
ed, what steps have to be tak®n so 
far as the Government 'E concern <»d, 
what steps have been taken, t t b p y  
adequate or not, what mote atvps have 
to be taken, that is the bimp’e point 
that arises for discussion

Shri H. N. Mukerjee: It is in re
gard to the st^ps

Mr. Speaker: Don’t bring m other 
countries who may be sympathetic 
(Interruptions)

Shri H N. Mukerjee- You will 
please listen to me and fnd out

Shri Nagi Reddy (Anantapur) 
Their arms are used, some action muu 
be taken

Mr Speaker: Arms may be used
Many things may be done Under 
this rule only one matter will be 
allowed for discussion and that matter 
is raid by Pakistani troop here, 
the disorder, the inequalibnum that 

<8 established there, the insecurity 
of life and property, how it is to 
be met, how it has been met so far 
This is all the subject matter of this 
discussion Otherwise, I  would not 
have allowed it Only one trailer 
alone may be discussed, other matters 
may be relevant at other stages The 
facts may be true, may not be ture

Shri H. N Mukerjee: I am not ask
ing to r permission to dttctss the 
whole question of Amencsn assistance 
to Pakistan What I am asking for 
your patience to consider is this, that 
the whdle question of security is being 
discussed and we are'asking the Gov-

‘ ei>nment to take certain steps and 
those steps will certainly include a. 
certain variety of actions to be take* 
in regard to certain foreign States.

Mr. Speaker: I disallow that

Shri H. N. Mukerjee Which are 
b*mg mentioned

Mr Speaker: No I disallow

Shri H N. Mukerjee: I  shall only 
suggest I have other things to say 
also You will please have the patience 
to hear me I am not speaking too 
often

Mr Speaker: Order, order that is 
my ruling that under Rule 58, the 
o*Uy one matter that can be discussed 
on this adjournment motion is the fact 
of raids on the eastern side Hitherto 
it was on the Assam side, that has 
turned to this side, how it has to be 
removed, how it has to be safeguard
ed, what are the step® etc That is 
all that arises The other persons who 
a*e involved, who are assisting etc 

% that is not our concern here That 
may be relevant in other matters

^  Shri H N Mukerjee* How ar*> 
suggestions to be made?

Mr Speaker. I have given my rul
ing No suggestions ought to be m*de, 
nc> reference ought to be made to 

V°ther countries here

Shri S M Banerjee. The Prime 
Minister has made reference

Mr. Speaker: The Prime Minister
wbs only answering that

Shri H. N. Mukerjee: You are com
pelling me to do some tight-rope 
walking and I  shall now experiment : 
w*th jt

Mr. Speaker. I am sorry

Shri H. N Mukerjee: I  shall find
- om what is what I do conccde that
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sometimes border reports are exag
gerated. But, In regard to this pro
blem which we Jure discussing at this 
moment, certain thing* are crystal 
clear. The Prime Minister ha? told 
us some time ago a number of tines, 
it has very large, that India had pro
tested to Pakistan for border viola
tions, for insults on diplomatic and 
quasl-diplomatic personnel, for attacks 
on Indian nationals, for even occupa
tion of Indian soil as in Tukergtant 
and elsewhere. I  take it that we do not 
protest without good reasons, but 
these protests are generally disre
garded. That is why a sense of ur
gency has grown all over the country 
in regard to that. The Government 
has to answer this sense of uxgency, 
and to represent it; the whole question 
of security in this region is agitating 
the minds of all of us. Maybe, many 
of the Members here live too far avray 
from the eastern border and they do 
not realise the kind of feeling which 
prevails in that part of the country. 
But I beseech our colleagues hare to 
try to understand the position and 
have some sympathetic understanding 
of the feeling in that part of the coun- 
ry. It is exactly because I feel that our 
own people are living m those areas 
in fear and trembling that Govern
ment has to tighten its mearurcs of 
security—civil defence or whatever 
you call it—giving some kind of arms 
to the people under whatever cond;- 
tions might be thought feasible. Those 
are matters which have got to be 
considered by the Government

But I feel at the same time that it 
is necessary for us to point out that 
while we are friends of Pakistan, 
while when a Pakistani national from 
East Bengal swims across the IS .gUsh 
Channel we are very happy, whe.i the 
Pakistani cricket team defeats the 
West Indies team in the test match, 
we are very happy, we are friends 
and we shall always be friends but 
at the same time, there are certain 
limits, We are ready to go to ths 
utmost lengths for a real understand
ing with Pakistan, but we have to 
tell ourselves and our p«*ople thai the

waters of friendship are being mud
died, that the whole position is being' 
bedevilled 1»y the intervention of cer
tain forces, which in your wisdom 
you have not allowed to mention. ..

Mr. Speaker: The hon. Member Ir  
too clever for me.

An Hod. Member. How can he go
on?

Mr. Speaker: If he cannot go on, 
he should sit down.

Raja Mahendra Pratap: I have got 
some points to say.

Mr. Speaker: What is this interrup
tion from the hon. Member?

Shri Mahendra Pratap: I  am sorry-
that when others are attacking us, 
we are attacking the Government. It 
is not the time to attack the Govern
ment; it is the time to help the Gov
ernment to overcome this difficulty.

Mr. Speaker: So far as that matter 
is concerned, I have mir ruling. We 
can address ourselves only to one 
matter; whether directly or indirect
ly, that matter ought not to be 
brought in here. There are other 
occasions which he knows very wetL 
On those occasions, let him say any
thing he likes. But this occasion Is 
confined to this matter regarding 
Pakistan attacking us, what we 
should do, how to safeguard, eta 
This is a small matter; ♦Iwt Is why I  
said only 10 minutes will be give.i.

Shri H. N. Mukerjee: We are the ,
Parliament of this country and wc say 
that when the border areas are suffer
ing from insecurity, the matter should 
be taken up at other* levels; at the 
U. N., for example, the Prime Minis
ter should give a note -and make & 
protest to the U.S. Government—can
not we say that? We are the Parlia
ment of this country and the symbol' 
of..........

Mr. Speaker: He has not said tha*... 
(Interruptions). Very well, he has 
said that, Mr. Guha. >.

Start A. C. Guha: Mr. Sp&ker, It - 
is a very delicate matter for discus-
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•■km la this House, particularly for 
^Members belonging to this side. Fer- 
-tuaately for us, today we came to the 
■decision that this motion should not 
* e  considered as a motion for censure, 
ibut a motion for discussion.

It is a disquieting feature in our 
relations with Pakistan that no agree- 
jment has ever been considered by 
them to be of any worth. No agree
ment has any sanctity with them and 
every agreement has been violated 
repeatedly on many occasions. Only 
Just a few days ago, we had a cease
fire agreement at Karimganj and that 
was the eighth agreement signed 
within recent months. And almost the 
next day, we heard the news of this 
'firing on Murshidabad-Rajshahi bor- 
-der. The agreement between the two 
Prime Ministers signed in September 
Hast year contains one sentence-

“There should be no disturbance 
to the status quo by force and 
peaceful conditions must be main
tained in the border regions.”

‘O f course, the other partner in this 
Agreement is already off from the 
scene and 1 do not know to whom our 
-Prime Minister would ask whether this 
portion of the agreement still holds 
good with the Pakistan Government 
.If there are any border disputes, there 
are methods for settlement. On the 
present occasion it is about just an 
island called Char within the Padma 
river. On that the river Padma 
is very wide—about 3 or 4 miles. It 
'is a very erratic river and also a very 
violent river. ’ A  portion of Char, ac
cording to the latest demarcation, be
longs to Pakistan and another portion 
o f it belonts to India. The demarca
tion line between the two countries 
lies not through the mid-stream of 
the river Padma The other day It 
^was mentioned in this House. . .

Shri Tridib Komar Chandhuri: If
Shri Guha will permit me, I  may 
.inform* him that so far as Char Raj- 
sagar is concerned, the border is along

the land and pillars have been posted 
(here. I  have come across a line of 
those pillars and there is no water in 
between.

Shri A. C. Gaha: A  portion of the 
Char is in Pakistan and another por
tion is in India, and that is the border 
line. But the other day it was men
tioned that 21 boatmen were arrested 
and dragged from Indian waters. I 
can understand the difficulty tor any 
boatmen to just find out where the 
Indian border ends and where the 
Pakistan border begins. , I hope the 
Government will take up this matter 
with the Pakistan Government that in 
such cases when the line of demarca
tion runs through some river, mid
stream of the river, in such cascg, 
cases of violation of borders may be 
treated with some indulgence on both 
sides. Even in a moribund river it is 
difficult to demaroate the line. But 
Padma is a very violent river In 
many cases the boatmen will not be 
able to row the boat in its proper 
course. They may be drifting to the 
other side. If every such violation 
from this or that side is to be treated 
as a violation of border by the respec
tive Governments, then it would be 
impossible for the people of t£ose 
areas to have any communication or 
any means of livelihood. They have 
to ply their boats through the Padma 
river for their natural avocations, 
apart from catching fish. So, «n y  such 
violation of the border in the Padma 
river should not be treated as viola
tion of the territory by both the 
countries

In border areas—I have my constitu
ency there—I have seen houses part 
of which belong to Pakistan and part 
of which belong to India. The dormi
tory may belong to Indian territory 
and the kitchen may belong to Pakis
tan territory. What nationality the 
inhabitants of this area will have? In 
most cases, father may be holding 
Indian citizenship and son may be 
holding Pakistan citizenship. They 
have been violating the borders bet
ween the two countries in that area 
because there has not been any clear
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demarcation there, So these troubles 
would naturally occur Every time 
this violation of the territory by indi
vidual citizens is bound to occur, 
because the boundaries have not been 
demarcated at all The partition ot 
the country was done in a most un
natural way So, there has not been 
any natural boundary and the land 
or river boundary has not been nro- 
perly demarcated So, what I would 
like to press is this In such cases, 
the Government should see how to 
protect the interests of the people 
residing there

It is really a matter for sorrow and 
also for shame to us that Tukergram 
has been occupied by Pakistan <irmy 
for some months, and the Prune Min
ister has conceded that some military 
movement was necessary to liberate 
Tukergram It is not as if some firing 
will do it He has also said that it 
is a sort of military tactics by Pakis
tan He said a few days ago " I would 
say that it is pressure tactics to gam 
to itself a territory about which there 
is e dispute” But is there no end to 
all such disputes7 Radcliffe Award 
was there Then came the Bagge 
Tribunal Award I think the Bagge 
Award should be the last word on 
border disputes Whatever we have 
got under the Bagge Tribunal Award 
and the Radcliffe Award should re
main with us, and wh40bver they have 
got, we should not cast any coveting 
eye on those territories If we 
have lost anything we should be 
satisfied with it If they have lost 
anything, they should be satisfied 
with that The Bagge Tribunal award 
should be the last word about border 
disputes After that, the Govern
ment should not entertain any 
border dispute After this border also. 
I should say that the Radcliffe Award 
demarcated this boundary, where this 
border trouble has recently been 
taking place by saying'

“to the point where the boun
dary between the two last men
tioned thanas meets the boundary 
between the districts of Malda 
and Murshidabad on the nver 
Ganges”,
394 (A i) L  S.D —10

and the award has also stated:

“The district boundaries and not 
the actual course of the river 
Ganges shall constitute the boun
dary between East and West 
Bengal ”

So, it is not the changing rivers that 
will demarcate the boundaries, but 
the district boundaries as settled before 
Partition under the revenue depart
ment, that would be the boundary 
between East and West Bengal That 
was the award of Sir Cyril Radcliffe 
So, there should not be any difficulty 
about settling the boundary between 
Murshidabad and Rajshahi on the 
basis of the district boundanes of the. 
two districts Murshidabad is not a 
partitioned district, nor is Rajshahi a 
partitioned district The two districts 
have been allotted to two States in 
toto, not like Jessore or Jalpaiguri 
which are partitioned districts; these 
two districts have been transferred to 
the two countries tn toto According 
to the Radcliffe Award, there should 
not be any difficulty in deciding the 
boundary between Rajshahi and 
Murshidabad

It has been reported th8t Char 
Rajanagar has been evacuated This 
is not the only time when the Indian 
territories have been evacuated due 
to Pakistan firing After evacuation, 
what happens to the people7 They 
must suffer tremendously What hap
pens to their property? They may not 
be very rich people, and most of them, 
I know, are very poor people; and it 
will mean a serious loss to them if 
they are deprived of whatever little 
property they have

Repeatedly, there have been occa
sions like this Indian territories have 
been evacuated, and the people had 
to leave their home and hearth, leav
ing behind also their property, their 
houses and their little belongings. So, 
Government should take some care for 
the protection of these people, and
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also, fitter evacuation, they should 
give them proper shelter and proper 
he]p so that their sufferings may be 
reduced to the minimum as far as 
possible

Then, for the protection of the bor
der territories, may I suggest that 
Government should form some border 
militia on the lines of our auxiliary 
forces9 I do not think it possible that 
they will post regular Army all along 
the border, but there should be some 
military posts on the border areas, it 
may not be all along the border, but 
there should be some defence forces 
easily available in case of such trou 
ble, they should be posted nearabout 
Mtss& .atsuif JRitf wn&hauf
mg military forces, regular military 
forces, all along the border, I  think 
Government can and should organise 
some border militia forces as an auxi
liary force to the Army and also to 
the police That would give the peo
ple a sort of moral support, and that 
would also give the people a sense 
of security, they should be trained to 
defend themselves m case there may 
be any attack from the outside, from 
the other country 

Before concluding, I would say that 
I  can understand the difficulty of 
Government Any decent Government 
cannot imitate what the other Gov
ernment may do, violating the code 
of conduct, and violating the interna
tional convention It they do not play 
the game, I can understand that India 
cannot afford to play foul, India has 
to maintain her dignity, but at the 
same time, India has her obligations 
also to her own citizens on the bor
ders They must be protected, they 
must be given a sense of security So,
I humbly sugge it that proper steps 
should be taken to give that sense of 
security to the border people, and 
repeated raids like this at any cost 
must be prevented; for the time being, 
the border militia forces may be 
organised so that the people may be 
trained to defend themselves in "ase 
of any sucli irregular raids on their 
home and hearth, on their life and 
property. It is rather a matter of

sorr^w that our women have been 
violated, that our territory has been 
violated, that our citizens have lost 
their me while engaged in peaceful 
avocations, and that even in the 
kitchen, women have been shot at.

So, these things have to be stopped 
at *hy cost, and I hope the Govern
ment will take necessary action in 
11118 matter

v 'Sh*l s M. Banerjee; I am really 
sorr> to raise a most delicate issue of 
this nature on the floor of the House. 
I am conscious that I am a citizen of 
a co^try which is wedded to Panch- 
sheei and non-violence I never took 
thes  ̂ jjmpricks very seriously But 
today when I found that the Pakis- 
tam Rifles have started firing Amen- 
can bullets, I have really started 
thinkmg more seriously

I 4o not want to repeat the same 
th ngjj that have been said by my hon 
frienqs The hon the Prime Minister 
said in the morning that we should 
keep both the things apart Unfor- 
tunate}y( yOU have given a ruling 
whiclj i  have to obey, that we should 
not qiscuss any other country But 
rt ls a fact that ammunition was 
founq which was not manufactured 
or Produced in Pakistan but in 
America I amjpot going to say any- 
thing about that ( laughter)

An non. Member: He has already 
said ^

y Mr Speaker: Whether it is this or 
that ammun tion, it has the same

ypowet*

' Shi* S M Banerjee: I am only say- 
m 8 that Pakistani Rifles are finng 
American bullets

I haVe no ill-will against the toiling 
millions 0f  Pakistan I am one ot 
those who sincerely believe that the 
toiling millions of this country and 
Pakistan will work once more to 
unite these two countries

With these words, I may tell the 
hon House that it is high time that
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our Defence Minister visited those 
areas immediately. His visit vrtll not 
only have the soothing effect, but will 
give courage and convict1 on to those 
who feel they are insecure. (Inter
ruptiona).

Shri Nath Pal (Rajapur): Why
should he visit when the firing Is 
going on?

Shri 8 . M. Banerjee: It will go on. 
I  cannot discuss that with the present 
Pact. My first suggestion is that the 
Defence Minister of the country, who 
can inspire the people and who has 
always felt that we have to enSance 
the morale of the people to defend our 
country, should visit those parts. (An 
Hon. Member: He cannot inspire). 

Secondly, humble as we are will it be 
too much if I request the Prime 
Minister of this country to make 
«nother request to the ‘after-Noon’
President of Pakistan____ ( laughter) —
because Noon was the Prime Minister; 
he came after Noon—for another 
talk which may help in solving cer
tain problems’  (Prolonged laughter).
I am sorry, Sir. I was very serious. 
Unfortunately, he came after Mr. 
Noon: that was why I referred to him 
like that.

These are all mv suggestions We 
have to take the whole situation seri- 
ouslv. Our border should be defend
ed. I know it is defended Our Army 
men who have defended so gallantly 
the border of Kashmir aeainst inva
sion will. I am sure. guard the border 
of th!s country. But the main thing 
is that we are not to create e war 
psychosis or rouse communal frenzy. 
At thp same time, we should give 
rourage and conviction to the people.
T mav rIso reauest some of the Mem
bers of this House to tour those 
affected areas and see what has hap
pened . !n thosp areas. We have to 
consider this eountrv as n whole. I f  
Murshiflabnd distrirt is suffering, it is 
♦he snffp-rin* nf all our countrymen, 
not of Murshidabad alone.

An Hon. Member: Suffering of 
Kanpur.

Bfcri S. M. Banerjee: These are all 
suggestions.

^hrimaU n *  Palchoudhari (Naba-
^ I p ) : * We are constantly touring 
™°Be areas because we ' belong to 
th°fce areas.

®hri 8 . M. Banerjee: So kind of you.
* Congratulate you. You will b e , 
re*^lected.

As I  said, my first suggestion is that ̂  
Defence Minister should tour 

tho^e areas. Then this coiiH try's 
Pnftie Minister should make another 
aPReal to the President of Pakistan.
H possible, Sir,—I  do not know what 

complications will be—raise this 
^uestion in the U.N.O. After this 
pac't—I do not want to say anything— 
sucli things will happen. It is dan- 
£erbus and unfortunate that today the 
Pak.istani rifles have started fir ing^  
^ merican bullets.

U  bra.

^Ir. Speaker: The hon. Prime Min
ister

shri BraJ Baj Singh: Sir, may X
dfaW your attention to rule 62.

*$r. Speaker: Order, order. I  am 
en**tled to call the Prime Minister. 
Nobody can take exception to my 
ca^ing the Prime Minister or any hon. 
Mernber.

. shri BraJ Baj Singh: Is the discus- 
slon now considered as closed?

*4r. Speaker: There is no closing 
dc"*n. I  am not called upon to give 
any hypothetical answer. As and 
wh%  the matter arises, let us see.

Baja Mahendra Fratap: Sir, I  have 
to s.ay a few words.

Speaker: Not now.

®fc|a Mahendra Pratap: Sir, I  rise
 ̂ point of order. I  have to say a 

few WOrds. I  say, when our people 
are.
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Mr. Speaker: I disallow the point of 
order. Unless I call upon the hon. 
Member to speak, he ought not to 
qpeak. That is the point of order.

Baja Mahendra Pratap: Sir, I have 
a very important point Why do you 
not allow me, when you have allowed 

'till those hon. Members? I only have 
to say that when Government is 
being attacked by others, we
should think how we can help 
the Government. I, Sir, as the

‘ President of the A ll India Jat 
Mahaaabha, can say that the Jats will 
help' militarily. As the Aryan Peshwa 
of the AU India Akhila Bharatiya 
Kshatziye Mahasabha, I can say that 
we w ill militarily help you. Don’t be 
aird id. I can also help you diplo
matically. Afghanistan and Iran are 
my friends. I have friends in Pakis
tan in very high positions. Do not be 
afraid. We shall unite India and 
Pakistan. We are going to hold a 
meeting in Calcutta on 5th April.

Mr. Speaker: The hon. Prime Min
ister.

Shri B n j Raj Ste*fc: I would like 
to know, Sir, whether the debate is 
being closed.

Mf. Speaker: I am not going to 
say.

Shri Braj Raj Singh: I draw your 
attent'on to rule No. 62.

Mr. Speaker: I am aware of the 
rules.

Shri Braj Raj $tngh: Have the rules 
been abrogated?

Mr. Speaker: Order, order. I  am 
entitled to  call upon any Member of 
this House in any order I like to 
maintain the debate. The hon. Prime 
Minister.

Shri Jawaharlal Nehru: M~.
Speaker, Sir, you were pleased to 
admit this motion this morning on a 
specific issue, but it has tended to be 
discussed on much broader lines. 
Even in regard to the border issues 
reference has been made to a large 
number af past issues on the Assam 
border etc.,, and some other border 
considerations have been brought in 
also.

It is true, of course, that every 
issue involves a background, involves 
considerations that bring it about 
Obviously, a border issue between 
India and Pakistan involves the fact 
that Pakistan was partitioned from 
India and certain consequences 
followed, consequences which, in spite 
of every effort, seem to pursue us still 
and create not only insecurity on the 
border regions but a great deal of 
ill-w ill and bitterness.

You know, Sir, and the House 
knows, that we have tried our utmost, 
keeping in view the security of India, 
to deal with these matters so as to 
put an end to these troubles, to solve 
these problems as they arise, ana not 
to do anything which wae likely to 
create bitterness. 1 have often spoken 
about this in this House. And 
yet, it has been our misfortune to see 
these big and small issues going on 
day to day and year after year. I 
must confess to a feeling, a sense of 
great disappointment. I do net mean 
the big issues now, for t>ie big issues 
could hardly be dealt with when the 
two Prime Ministers met, and they 
are in a different category. But we 
thought, and I thought, that the 
smaller border issues at any rate 
could be tackled and if all of them 
cannot be settled immediately we can 
at least settle them one by one or in 
certain groups. But I canfcss to a 
feeling of grievous disappointment 
that it has not led to that peace in the 
border which I hoped for.

J  I  can very well understand the 
concern and the anxiety of all the 
members in this house about this 
continuous situation. This is not a 
matter which can be considered from 
a party point of view because we are 
all concerned with the safety of our 
border and the security of our fellow 

^citizens in that border.

Now, I can, in so far as this narrow 
issue is concerned, read out a state
ment of the facts which haye been 
supplied to me by the authorities in 
West Bengal, in fact by the District

12, 1956 far Adfatnmant €032
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Magistrate of Munhidabad who was 
concerned with thl« and who was 
enquiring Into It I  shall do so if 
the House so wishes I gave some 
broad idea about it this tr.ormng

There are two other matters to ^  
which I would like to refer, although 
perhaps they are slightly outside the 
scope of the motion before the House 
there has been some indii e~t reference 
to them There are ma»> Members 111 ̂  
this House or some of them who * 
connect these border issues or border 
troubles, firing, etc, in some way or 
other with the recent military aid 
pact between the Untied States and 
Pakistan and some other countries 
Now, on the last occasion when I 
spoke about this matter I said that 
we would enquire fur the* into this 
We have had some fnitber enquiries 
made In fact, we are still continuing 
it By enquiries, I mean explanations 
I hope tomorrow morning to place a 
paper before this Hou c on this 
subject giving the text of the assur
ances and the othei mittens connected 
with that Perhaps e\en that may 
have to be followed ud, because we 
are pursuing this line of action So, I 
shall not say anythin? more about 
that except to say that that paper will 
be placed before tnc Hous° which 
will contain if I may sny so nothing 
very new but it will in a connected 
form give the text of these pacts as 
well as the other papers which may 
help hon Member^ to see tno whole 
thing in the right p rsptctwe

I can only say this now m regard to ̂  
it that on further enquirv from the 
United States Government ive have 
been given categorical assurances that 
the aid pact has absolutely nothing 
to do with an/ dea of Pakistan 
attacking India In fact, the assur
ances in that respect are as cate- 
Forical as they can be Of course, as 
an hon Member pointed out the 
assurances, though satisfactory to the 
extent as they may bay cannot be 
wholly satisfactory, because the other 
party concerned, instead of giving any 
assurances, makes statements to the 
con trary—statements made by Pakis-J

tan repeatedly However, I  shall not 
deal with the matter any more.

Secondly, reference has been made 1 
once by me m a general way and 
subsequently by some other Members, 
about the military equipment from 
the United States which is said to 
have been used by Pakistani forces

I thmk that I  should place the 
exact facts, as we know them, before 
the House, so as to prevent misappre
hensions from arising I have nothing 
to say about the item of news appear
ing in the Statesman newspaper, 
which was quoted this morning I 
have no particular information But 
when I previously said about this 
equipment I was referring to certain 
types of equipment v/mch came into 
our possession on the Cease Fire line 
in Jammu and Kashmir State and 
which undoubtedly were of American 
manufacture In fact they could not 
have come from anywhere else * 
Again, I cannot say, of course, that« 
they formed part of the Aid pro
gramme or were bought m the open 
market We have no evidence of 
American arms being used in border 
incidents m the East But some equip- 
nient of American manufacture has 
been found in eases of attempted 
sabotage across the Cease-fire line 
m Jammu and Kashmir The details w 
are

Radiosonde transmitters recovered 
On the 6th of October 1958, one 
apparatus marked “U S Army Signal 
Corps, Radiosonde Modulatot, nufnbrr 
so-and-so, Johnson service Co ”~r 
full particulars

On the 9th October, another 
apparatus marked “U S Armv Signal 
Corps Radiosonde transmitter and 
Radiosonde Modulator” —I might add, 
Sir, that I do not know what these 
things are That is to say, I do not 
know exactly what they are, in 
detail, I  know broadl/ what they are

Then two plastic explosive charge^ 
with American fuse, recovered from 
the premises of the Panchayat Ghar 
in village Banwat, P S Poonch on 
21st December, 1858
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And, again, one U.S. A.-made wire

less eet recovered from a place about 
9 1(2 miles south-west of Rajauri and 
about 5 miles on our side of the 
Cease-Fire line on the 16th February, 
1099.

j  Now, this American equipment 
cannot necessarily be related to the 
Defence Aid programme, as they 
could have been easily bought by the 
Pakistanis. A  large number of such 
recoveries, if made, of course, would 
put a somewhat different complexion. 
On an earlier occasion this matter had 
been taken up with the United States 
Ambassador as to the question of the 
plastic bombs used by the Pakistani 
saboteurs in Kashmir. The Ambassa
dor had categorically denied that 
they were of U.SA. manufacture and 
had suggested that the Pakistanis 
must have bought them from the 
United Kingdom. This was on the 
7th June, 1958.

That is, Sir, in so far as U.S. equip
ment is concerned.

' ' ‘Then there is one small matter. An 
hon. Member—I think it was Mr. 
Barua, but I am not quite sure; no, I 
think it was Mr. Chaudhuri—referred 
to our Area Commander in that region 
being a foreign national, a U.K. 
national. I am sorry he made that 
reference, because he is a gallant and 
'loyal officer. He is an Englishman, 
but he is not a U.K. national. He 
became an Indian national a long time 
ago and such has been serving our 
Army for a long time. He served in 
Delhi and various places. As a matter 
o f fact, quite apart from all these 
recent happenings, in the normal 
course, he is being transferred to 
another area.

Shri tT. C. Patnaik (Ganjam): I
think, Sir, about a couple of months 
ago, when he was given four years* 
extension, the question whether he 
was an Indian national or not yet an 
Indian national was talked about here 
and I  think he has not yet opted for 
Indian nationality.

'  Shri Jawaharlal Netai: Sir, the
Defence Minister tells me that he Is 
an Indian national.

Shri Trldib Komar Chandlmri: He
is an Anglo-Indian gentleman who 
holds office in the Indian Army, but 
he has not opted for Indian nationa
lity. About that I am definite. If 
the Government has any papers, then,

- of course, I shall stand corrected.

x  Shri Jiwaharlal Nehru: That is a 
matter where if I am incorrect I shall 
be glad to correct myself. But 
normally speaking, every Anglo-Indian 
is considered automatically an Indian 
national unless he does something to- 

vfopt out. His home is India; he has no 
pother home.

^  Another matter. The overall 
ultimate responsibility for interna* 
tional border protection lies with the 

^  army. But, it depends how a parti-
• cular border is dealt with. If a border 

situation is supposed to be potentially 
a war situation, then, it is dealt with 
more from the military point of view. 
Otherwise, it is dealt with from the 
police point of view, the military, of 
course, being in the background 
which could be summoned by the 
civil authorities whenever needed. On 
a great many occasions, mention has 
been made in this House of border 
troubles between East Pakistan rnd 
India. The House wil remember that 
a great majority of these incidents 
took place on the Assam border. 
Generally speaktaG. West Bengal- 
Pskistan border was quieter. I say 
generally speaking, not wholly. The 
incidents there consisted chiefly of 
cattle lifting and a little trouble in 
char lands occasionally. Lately there 
has been a change and there has been 
much greater activity on the West 
Bengal side. Because of the recur
rence of many of these instances on 
the Assam-East Pakistan border, it 
was arranged to put the army more 

w definitely in charge of that area. That 
was not so in the West Bengal-Pakis- 
tan border although the army, was, 
as I  said, in overall responsibility and 

Jbould be summoned when necessary.
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But, actually, in the normal way i t ' 
was the armed police that dealt with 
i t  That has been the position. But, 
certainly in view of these develop
ments this matter has to be reviewed 
and we are going to discuss this matter 
with the West Bengal Government as 
to how to take more effective mea
sures to give security to our people 
there '

The difficulty has been that, nor- * 
mally, the army is not brought m in 
petty cases of assault however bad 
they may bfe It may bo distressing. 
But, if there is a case of theft or 
dacoity or kidnapping, it is bad, we 
should protect lum of course, but a 

‘ whole army movement is normally not 
indulged m on such occasions How
ever, this matter is recuirirg and the 
incidents do require a reconsideration 
of the manner m which we should 
give much more effective protection v 
m future

In regard to this particular incident 
about which this motion was origi
nally moved, on the 6th March, at 
about 11 00 hrs one Rati Kanta Mon- 
dal along with four of his employees 
(all Chaimandals) of Char Hajanagar 
and adjoining areas under Ramnagar 
PS  J L  No 91, while harvesting 
linseed from their field at Char 
Rajanagar bordering Pakistan were 
challenged by the E P R  men of Dutr 
Khidirpur Pak B O P  who fired two 
rounds from their rifles from a dis
tance of about 200 yards None was 
injured Three Pak nationals armed 
with lathis followed by 4 Pak E P R  
armed personnel came there and 
claimed the plot of land in question to 
be in Pakistan The Pak nationals 
caught hold of one Makhan Mondal 
of Char Rajanagar passing by that 
way on a charge of harvesting linseed 
from the Pak territory and took him 
away to Pak B O P  at Diar Khidir- 
Pur and severely assaulted him on the 
way Rati Kanta Mondal was also 
assaulted by the E P R  personnel 
who trespassed into the Indian ter- 
ntory He sustained swelling injury 
OQ his arm.

Necessary steps were taken to1* 
guard the border and the police force 
in the area was reinforced.

On 9th March, our District Magis
trate at Murshidabad lodged a protest 
With the Pakistan District Magistrate 
of Rajshahi agamst this trespass and 
firing into Indian territory. He sug
gested a joint enquiry on the spot by 
the two District Magistrates and also 
asked for stern action against the 
Pakistan border police and Pakistan 
nationals responsible for this incident 
and for immediate return of Shri 
Makhan Mondal, « ho had been 
kidnapped and for compensation for 
assaulting Indian nationals.

On 10th March, hpavy and incessant 
firing by Pakistani border forces con
tinued and our border police returned 
the Are m self-defence Two Indian 
nationals of Char Rajapur were injur
ed by the Pakistan firing

Our District Magistrate of Murshi
dabad got into contact with the Pakis
tan District Magistrate of Rajshahi on 
the telephone and the latter agreed 
to stop firing and to a meeting of the 
two District Magistrates

Our District Magistrate of Murshi
dabad went to the plane fixed on the 
border at 4 P M to meet the Pakistani 
District Magistrate of Rajshahi. The 
Rajshahi District Magistrate, however, 
did not turn up at the appointed place 
and the Pakistanis continued to fire 
and even fired at the messenger sent 
across to tell the Pakistan District 
Magistrate of Rajshahi that the 
District Magistrate of Murshidabad 
was waiting for him

On 11th March, Pakistanis stopped 
firing at 0600 hours but resumed heavy 
and intermittent firing on Char Raja- 
na^ar later m the day. Adequate 
measures have been takon to deal _ 
with the situation

1 have nothing fuither to*say on'" 
this matter, except that we are veryt
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much concerned about these develop
ments, not only the incidents in them
selves, but the whole background 
behind them, and we certainly hope 
to take effective measures

f Mr. Speaker; Should we pursue the 
.matter further?

^  Shri Braj Raj Singh: Under Rule 
62, the question is whether you are 
satisfied that there has been adequate 
debate and every point of view has 
been allowed to be expressed here

Mr Speaker: I would like to know 
the general sense of the House The 
hon Prime Minister has suggested and 
the hon Members who have spoken 
from every party hav< wanted to kctp 
good relations with that country It 
is unfortunate that this shoula have 
happened and therefoie, all possible 
steps should be taken to see that these 
things do not occur, safctj is securcd 
to all these people, etc Some sugges

tions have been made The hon 
Prime Minister is certamlj taking 

,some steps, and he has said that he

w would take adequate steps Strictly, 
according to the lettsy of the law, if 
Mr Braj Raj Singa wants this to be 
continued, it can be done But, in 

^  view of this, does he want that we 
should continue the debate on this 
matter’  I suppose he does not want 
it He will have many more oppor

tunities in future

I take it that Shri T K  Chaudhurl 
will withdraw his motion

Has the hon Member the lea\e <a 
the House to withdiaw h.s motion’

Several Hon. Members: Yes

^JThc motion was oy lene, u.ithdrawn

, Mr. Speaker. The House will now 
stand adjourned and rv>cl acjam at 11 
a m  tomorrow

18.25 hrs.

The Lok Sabha than adjourned till 
Eleven 0} the Clock on 1 ri<Jayt March 
13, 1959 Phalguna 22, 1880 (Safca)




